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Despite the opportunity granted, the non applicant - responoen

reply to the application and for that reason a letter for adjournment has been

.,fi,.i"d. 
"i"iil 

|."prv be now fited within ten days with a copy in advance to the

counsel opposite. It shall be treated as a last oppotunity'

2. The issue concernlng the contempt shall be taken up after filing of reply'

List on 01.11.2016. n(ln "')

sth october,2016
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